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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND Y ADA V) : 
(a) The SFDA Programme was merged 
with the Integrated Rural Development 
Programme (IRDP) from October 1980 
when the IRDP was extended to all the 
blocks in the country. The IRDP is 
being implemented in al1 the distncts of 
Karnataka. 

(b) Separate figures of beneficiaries 
assisted in the Dairy sector are not availa-
ble. However according to the findings 
of the concurrent evaluation "or the period 
October 1985 to March 1986 about 55% 
of the beneficiaries in Karnatai-'a were 
assisted with schemes under Animal 
Husbandry. In all 7.15 Iakh families 
were assisted under IRDP in Karnataka 
in the VI Five Year Plan and 1.49 lakb 
during 1985.86. 

Milk processing planfs in Karnataka 

448. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIY AR ~ Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of milk procC'ssing. 
plants in tbe Central sector set up in the 
country so far; 

(b) how many such milk processing 
plants have been set up in Karnataka; 
and 

(c) the number of new milk proces~ .. 
ing plants proposed to be set up In 
Karnataka in the financial yeaf 1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (S~RI YOGEN-
DRA MAKWANA): (a) to (c) The 
information is being collect ed and wiJl be 
laid on the Table of the House. 

Implementation of Rural Development 
Programme 

449. SHRI CHINTAMANI lENA: 
SHltI AMARSINH RATHAWA : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether some deficiencies have 
been observed in tbe implementatioD of 
the Rural Development Programme in 
certain States; and 

(b) if so, tbe names of those States 
and the nature of deficiencies observed '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT(SHRIRAMANAND YADAV): 
(a) and (b) A concurrent evaJuation of 
IRD Programme has been started by 
Government of India since October, 1985. 
For this purpose, data/information are 
being collected every month from 36 dis-
tricts on a random rotating sample basis. 
The main findings of the surveys upto 
March 1986 have been brought out. The 
Sta tes/U. Ts covered by the surveys for the 
period October 1985 to March, 1986 are 
as under: 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bangal 

19. Union Territory (Arunachal 
Pradesh) 
II 

20. Union Ter~jtory (Laksbadweep) 



Written AnJw~tl 

The main findings for the period 
October, 1985 to March 1986 show tbat 
poorest of the poor have predominant 
coverage as compared to other groups of 
the poor. At the national level.. as per 
records, 99% eligible familIes had annual 
income b_etween Re. 1- Rs. 3500. Only 
1% families were having income between 
Rs. 3501 to Rs. 4800/-. On t he basis of 
the assessment ,of annual income of the 
~ami1y at the time of the assistance, by the 
IDvestlgator, in about 7% cases, the annual 
income of the family was more than Rs. 
4800 which is the cut-off line for the pur-
pose of identification. Regarding the 
mode of selection, about 60% beneficiaries 
were selected in the meetings of the Gram 
Sabha. About 35% beneficiaries were 
selected by officials and the remaining 5% 
cases were seJccted by others who include 
MP/MLA/MLC/Landlord/Employer and 
fellow villagers/neighbours. 

About 78% beneficiaries have found 
the assistance suffici"ent for acquiring their 
assets. The remaining 22% cases did not 
find the assistance sufficjent. Of these, in 
about 14% cases, the beneficiaries have 
met the balance money from their own 
resources and in the remaining 8% cases, 
they have met it by borrowings. Of all 
thi! beneficiaries of the sample, aboUt 26~ 
received working capftal. About 40% did 
not require any working capital. The 
remaining 34% required working capital 
but did not receive it. ' 

Further, In about 31% cases,. the 
,; repayment period was Jess than three 

years. Assets were found intact in about 
70% cases. In the remaining 30% cases, 
the assets were not intact (J.e. either sold. 
fully perished, partly perished, defective 
or others). Continued support and care 
was given by Government agencies in 
about 29% cases at the national level. 
After-care support was not made: available 
in about 39% cases and in about 32<}~ 
cases, the beneficiaries did not feel the 
need for any such support. 

77% cases had additional income from 
the assets. On the basis of the revised 
poverty line of Rs. 6400/- about 11 % of 
the old beneficiaries have crossed the 
poverty line. However. 46% of the bene-
ficiaries have crossed the earlier poverty 
Jioe of R.s. 3500/-. 

Written An,wers 

Evaluation studies conducted earlier 
in various parts of the country also revea-
led certain deficiencies relating to admini-
strative and or organisational set up, 

... uniformity in the fixation of physical and 
financial targets, low level of per capital 
investment, non-preparation of perspective 
plans and wrong identification of some 
beneficiaries etc. 

The deficiencies have been brought to 
the notice of the State/Union Territory 
Governments for corrective actIon. 

Steps to curb en l'ironmental degradation 
jf) mil.ae3 aDd Sled industry 

450. SHRI LAKSHMAN MALLICK 
WllJ the MinIster of S 1 EEL AND MINES 
be pJeased to state: 

(a) whether a three-pronged strategy 
bas been drawn up by Government '0 
check enVlfonmentaJ degradation both in 
Mining and Steel industry; ana 

(b) If so, the details thereof '1 

THE .i.vllNlSlER OF STATE IN THE 
DEPAR l.LVlt:.N 1 OF .M1NES lSHRIMAll 
RA1\1VULARJ. ~1.NHA): {a) and {bJ 
1 here i!) no lhree-prollge\.1 ~lfategy as such 
but to check oegrddauoll In enVlIonment 
tue Min~.s and IvlInerals (RegUlation &. 
Ue~elovmellt) Amendment HU1, 19~o 

lecl;;nUy Introduced In f'arllaruent prOVIdes 
tor premature It:rml.llaliOn 01 ..t'rospeclIDa 
Licence aDO Mining Lease In tbe Interest 
01 preSl!r\'aLJ0n ot envJronment; restorauon 
01 tiora, trt:es ana other shrubs; and 
protecuon of el1VlrOnment. Pubhc sec lor 
UDJts lIke HinduSian .LlDC Ltd., .abaral 
AluminiUm LO. Ltd., SCl;!el Authonty of 
In\lJa Ltd. ClC. have taken up~aflorcstatlon, 
POHUlion contrOl, and olbec mCd:iUfe.s '" 
cbeck the degradatIOn ot env1ronment. 

Graut for slum ci~~rance boY Overseas 
l)evel opmeDt A~eDcy 

451. SHRI BHATTAM SRI RAMA· 
MURry ~ Will the Minister ot URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Overseas Deveiop-
ment Agency (London) bas aareed to 
sanction a Irant of Rs. 11 crores fOt $lum 




